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Petition for determination of the transmission tariff from the COD
to 31.3.2019 for “LILO of both circuits of Tuticorin JV-Madurai 400
kV DIC (Quad) line at Tuticorin Pooling Station along with new
765 kV Pooling Station at Tuticorin (initially charged at 400 kV)
including 1 x 80 MVAR, 400 kV Bus Reactor under Transmission
System associated with Common System Associated with
Coastal Energen Private Limited & Ind-Bharat Power (Madras)
Limited LTOA Generation Projects in Tuticorin Area - PART-A” in
the Southern Region.
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Record of Proceedings

The matter was heard through a virtual hearing.

2. Learned counsels for the Petitioner and the Respondent, TNPDCL, submitted
that the Hon’ble Supreme Court, vide order dated 12.8.2026 in Civil Appeal(s) No.
14780-14781/2025 (along with the IAs), has ordered as under:
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“1. The Central Electricity Regulatory Commission shall not proceed further till
we decide the main appeal pending before us.....”

3. Learned counsels further submitted that the main Civil Appeal(s) and IA’s have
been scheduled to be heard by the Hon’ble Supreme Court on 16.9.2026.

4, After hearing the parties and in view of the Hon’ble Supreme Court’s order
dated 12.8.2026, the Commission adjourned the matter and directed that the matter
be listed for hearing after mentioning by the parties.

By order of the Commission

sd/-
(T. D. Pant)
Joint Chief (Law)
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